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ROC VS. SATYA NARAYAN BANSAL

68.03.2006
™
=gt CP for ROC.

The proceedings qua accused No.2 has already been abated.

The other accused are epsent.

The process server ASI Mohd Kalim who served the process
ws 83 Cr.PC with respect to accused Caganceep is present. His
statement is recordec.

| have perused his staiement recorded today as well as his
statement recorded on the last date of hearing with respect to accused
Gagandeep on the process u/s 8¢ Cr.PC. In view of his statement and
the report. | am satisfied that accused Gag?ndoep is :w;’%ﬁaceable and
has no property capabile of being attached goulo‘ he iocaft}édlin his n‘a%nc-’
Accused Gagandeep is declared F.C. |

On an application to that effect, presence of accused OP
Arora is exempled only for today.

Counse! for accused SN Bansal has filed an application
seeking his discharge from the vakalatnama. In view of the facis stated,
Shri A.K.Dass Advocate is discharged.

Notice be issued to accused Shri 8.N.Bansal directing him o

appear in persen on 11.07.2006.
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- ROC Vs. M/s. Karishma Floriculture Ltd.

5.3.09
%{Hént: CP for ROC.
Counsel for accused O.P. Arora. '
Proceedings against qecused Manu Bhai Katadia have
. already been abated.
Accused Gagandeep is PO.

Accused Satya Narain Bansal is absent.

Statement of P/S HC Kanshi Ram regarding process u/s. 82

Cr.PC recorded. Process has been validly executed. Accused Satya

Narain Bansal has not appeared. He is declared PO.

Put up for Charge on 29.5.09. PN
C
-’2!
(SANJAY BANSAL)
ACMM-02/NORTH/DELHI
29. 51 | 5.3.09

J
18 g.07 / Kﬁ/f/\/,ffo
gaj,:}/\/fﬂ\?/ ) /LJ
//)' AT //\j 1P
oy, S 7




N ¢ & C{with respect to accused Gangadeep Singh but could not locate
any movable or immovable property capable of being attached in their

respective name. Report on the process U/s 83 Cr.PC is EX.CW1/A.

08.03.2006




CC No. 385/01
ROC V M/s Karishma Floriculture Ltd. & Ors.

I ; .09
3% 9 HC Kanhi Ram PIS No. 28822354, PS C.R. Park.

1

On S.A.

On 27.6.08, I was posted at PS Kalkaji. I was entrusted
-with the process U/s 82 Cr.PC with respect to accused Satya
Narain Bansal R/o E-124, Kalkaji, New Delhi. I visited the stated |
address and searched for the accused but he could not be located.
1 pasted a copy of process on the notice board of the court and a
copy thereof at the conspicuous place near the stated address of
the accused and also published the process by beat of drums. I
have given my report on the processes U/s 82 Cr.PC. The same is

Ex. CW 2/1 bears my signature at point A,

RO & AC ' (Sanjay'Bansal)
SRR ACMM-02/North/Delhi
5.3.09
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